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Judgment delivered by Hon'ble Vice-Chairman.



CENTRAL ADMINI STRATIVE TRIBUNAL
GUWAHATI

Original Application No. 212 of 2004

Date of Order : This the 10% day of June, 2005. .

The Hon'ble Sri Justice G. Sivarajan, Vice-Chairman.

Sri Jayanta Rao Athaley

Son of Late Moreshwar Rao Athaley

Foreman (Field Station)

- Indian Grain Storage Management & Research Institute

Ministry of Consumer Affairs,
Food and Public Distribution Department,

 Assam Agriculture University Campus,

Jorhat - 13, Assam. -
' ... Applicant

By Advocate Mr. Adil Alimed.
- Versus -

1.  The Union of India represented by the .
Secretary to the Government of India
Ministry of Consumer Affairs
Food and Public Distribution
Krishi Bhawan, New Delhi - 110 001.

2. The Director,
Indian Grain Storage Management & Research Insitute
Ministry of Consumer Affairs & Public Distribution,
Department of Public Distribution, '
P.O. - Hapur,
District - Gaziabad, U.P. -
. . . - Respondents

By Mr. AX. Chaudhuri, Addl. C.G.S.C.
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ORDER (ORAL) . SR
SIVARAJAN, ]. (V.C.) -

" The appiiéant wanted choice posting to Hapur (U.P.) as per
Office Memorandum No. 20014/3/83-D-IV dated 14™ December 1983
issued by the Minisi:ry of Expenditure, Government of India and also
vide Office Memorandum dated July 22, 1998 issued by the same
Ministry as he has already completed his fixed tenure at North

Eastern Region.

2.  The Respondents have filed written statement. In paragraph 10

of the written statement it is stated thus:

“That the respondents beg to state that
the keeping in view the request of the
applicant there are only following options for
submission to the Hon’ble Tribunal. '

1. Sh. S.C. Kanjilal can not be transferred
to IGMRI, Jorhat again he has been
transferred from Jorhat to Hapur about 3
years back. v

2. At present at IGMRI, Hyderabad Sh.
R.K. Sanakkyalya is working as foreman and
he is on the verge of the retirement. He is
retiring in January, 2005 and as such he also
cannot be transferred to IGMRI, Jorhat.

In view of the above his case is under
sympathetic consideration for transfer but the
applicant presently’ posted at IGMRI Jorhat
will only be transferred after Sh. RK.
Sanakkalya Foreman retires in January, 2005.”
3.  We have heard Mr. A. Ahmed, learned counsel for the applicant
and also Mr. AK. Chaudhuri, learned Addl. CGS.C. for the

respondents. From the written statement extracted “above the

respondents have clearly stated that the applicant’s request for

o/



3 .

transfer to the choice place will be considered after retirement of Sri

R.K. Sanakkalya, Foreman in January, 2005.

/mb/

receipt of copy of this order.

4. In the circumstances, if the applicant is not so far given transfer

to Hapur (U.P.) 'i&rl'lich is his choice place or nearby places in U.P., the

same will be done within a period of twe months from the date of

-

The O.A. is disposed of as above. The applicant will produce this

order before the concerned respondents for compliance.

. 9

P A
( G. SIVARAJAN )
VICE-CHAIRMAN



P

r~- Aty s r—
BTy iR bre 4 SRR

Ceatral Adminitrative Tribunal
38 SEP2IOA

ﬂ"T%"WT TS ]
Q u ‘No ,IND]II;EE, CEN'I?IAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATIONNO. 12— OF 2004,

BETWEEN

Shri Jayant Rao Athaley
... Applicant . *

-Versus- ) ' i
The Union of India & Others

... Respondents

4

LIST OF DATES AND SYNOPSIS

Amexure-A. is the photocopy of reliving order dated 11-12-2001
of the Applicant. '

Amnexure-B is the photocopy of Office Memorandum No.
20014/3/83-D-IV New Delhi dated 14™ December 1983.

Annexure-C is the photocopy of Office Memorandum dated July
22, 1998 issued by the Ministry Of Finance, Department of
Expenditure.

Annexure-D, D1 & D2 are the photocopies of representation
submitted by the Applicants.

This application is not made against ‘any particular order but the
applicant is seeking a direction from this Hon’ble Tribunal to Respondents to
give ‘him choice place of posting at Hapur (UP) as per Office Memo
No.20014/3/83-D-IV dated 14™ December 1983 issued by the Ministry of
Expenditure, Govt. Of India and also vide Office Memorandum dated July 22,



1998 issued by the Ministry Of Finance, Department of Expenditure as he has
already completed his fixed tenure at quth Eastern Region.

RELIEF SOUGHT FOR:

That the Hon’ble Tribunal may be pleased to direct the Respondents to.

give the choice place of posting to the applicant ie. to HAPUR (U P) as per

Office Memo No.20014/3/83-D-IV dated 14" December 1983 issued by the
Ministry of Expenditure, Govt. Of India and also vide Office Memorandum |

dated July 22, 1998 issued by the. Ministry Of Finance, Department of
Expenditure as he has already completed his fixed tenure at North Eastern

" Region.

To Pass any other relief or relievés to which the applicant may be

entitled and as may be deem fit and proper by the Hon’ble Tribunal.
" To pay the cost of the application.

INTERIM ORDER PRAYED:

R Ty

At this st_age- no interim order is prayed for; if the Hon’ble Tribunal deem

ﬁt"my pass any order or orders.
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

¥

 ORIGINAL APPLICATIONNO. 2\1— OF 2004,
BETWEEN

Shri Jayant Rao Athaley
Son of Late Moreshwar Rao Athaley
Foreman (Field Station),
Indian Grain Storage Management &
Research Institute,
Ministry of Consumer Affairs,
Food and Public Distribution Department, .
Assam Agriculture University Campus,
Jorhat-13, Assam. -

" ..Applicévnt

-AND-

. The Union of India represented by the
Secretary Food to the Government of India
Ministry of Consumer Affairs,

* Food and Public Distribution,
Krishi Bhawan, New Delhi-110001

2. The Director,
Indian Grain Storage Management &
Research Institute,
Ministry of Consumer Affairs & Public
Distribution, | |
Department of Public Distribution,
P.O.- Hapur, |
'Di‘s:tx_ict- Gaziabad, UP.
' ... Respondents
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2)

_3)

4

'DETAILS OF THE APPLICATION PARTICULARS OF THE

ORDER AGAINST WHICH THE APPLICATION IS MADE:

Thas applicaﬁon is not made against any particular order but the
applicant is seeking a direction from this Hon’ble Tribunal to

‘Respondents to give him choice place of posﬁng at Hapur (U.P.) as per

Office Memo No.20014/3/83-D-IV dated 14 December 1983 issued by
the Ministry of Expenditure, Govt. Of India and also vide Office
Mémorandum dated July 22, 1998 issued by the Mxmsuy Of Finance,
Department of Expenditure as he has already completed his fixed tenure
at North Eastern Regibn. ‘

JURISDICTION OF THE TRIBUNAL

The Applicanf declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION

The Applicant further declares that the subject matier of the

~ instant application is within the limitation prescribed under Section 21 of

the Administrative Tribunal Act 1985.
FACTS OF THE CASE:
Facts of the case in brief are given Belo_w:

4.1) That your Applicant is a citizen of India and as such he is entitled
to all rights and privileges guaranteed under the Constitution of India.

42) That your Applicant begs to state that he is working as Foreman
(Field Station), Indian Grain Storage Management & Research Institute,
Ministry of Consumer Affairs, Food and Public Distribution Department,
Assam Agn'cultuie Univefsity Campus, Jorhat-13, Assam. He belongs to
Group-C category. He has joned as Foreman on 29% June 1981. He has
already served as Foreman at Ludhiana and Udaipur under the
Respondents. Earlier also your Applicant had served at Jorhat (North



-

Easten Region) Assam as Foremaﬁ since March 1987 till February
1991. He was again transferred to Jorhat (Assam) vide Office Order

"No.3388-99 Dated 03- 12-2001 and he joined at Jorhat on 2™ January

2002.

Amnexure-A is the photocopy of rehvmg order dated 11- 12—2001
of the Applicant.

4.3) That your Applicant begs to state that he has already served for
4(four) years at Jorhat (North Eastern Region),Assam and now again he
is serving in this North Eastern Region ie. Jorhat, Assam since 2rld
January 2002 to till now. The Government of | India has issued an Office
Memorandum No.20014/3/83-D-IV New Delhi dated 14" Decernber
1983 regarding allowance and facilities for civilian employees of the

Central Government Servants in the States and Union Territories of the
North Eastern Region. This North Eastern Region includes the State of
Assam, Meghalaya, Manipur, Nagaland, Tripura, Mizoram and
Arunachal Pradesh. In the said Office Memorandum in paragraph I it
has been stated that “ Their will be a fixed tenure of posting of 3 years at
the time of Officer with service of 10 years or less and of 2 years at the

time for Officers with more than 10 years of service. Periods of leave,

: trammg etc. In cases of 15 days per year will be excluded in counting the

tenure period of 2/3 years. Officers, on completion of the fixed tenure of

 service ‘mentioned above, may be considered f&w&

their choice as far-as possible. The period of deputation of the Central
Govt. employees to the states/union territories of the North Eastern

Region will generally be for 3 years which can be extended in
exceptional cases in the interest of public services as well as when the
employees concemed i prepared to stay longs. The admissible
deputation allowance will also be continue and be paid during the penod
of deputation of extended.” The said Office memorandum is still in force

vide Office Memorandum dated July 22, 1998 issued by the Mlmstxy Of :

Finance, Department of Expenditure.

Annexure-B is the photocopy of Office Memorandum No.
200 14/3/83-D—IV New Delhi dated 14™ December 1983.
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Annexu_re—C is the photocopy of Office Memorandum ‘dated July
22, 1998 issued by the Ministry Of Finance, Department of
* Expenditure. '

4.4) ;Ihat your Applicant begs to state that, he has already completed
~ total period of about 8(eight) years of his service at North Eastern
Region which is more than fixed tenure as fixed by the Government of |

India. He is now overdue for his choice place of posting. Accordingly, he

| filed many representations since 19-1-2004 till 22-6-2004 requesting the

Respondents to consider his case for transfer at his choice place ie.

" IGMRI Hapur, UP.

"~ Annexure-D, DI & D2 are the photocopies of fepreséntation

submitted by the Applicants.

4.5) That, your Applicant begs to state that he has constructed a
buildiﬁg at Hapur (U.P) by taking Government House Building Loan. -
His family is residing at Hapur (U.P). Due to his long stay at North

Eastern Reglon he is now completely isolated from his native society and
he has also been deprived from giving proper guidance to his sons. He is
also facmg financial trouble tq manage two establishments at' Hapur
(U.P) as well as at Jorhat (Assam). His son is also studying at Agra
(UP) and tl_1e other son is studying*at Hafnir (UP). He is staying alone

. at Jorhat (Assam) leaving his whole family at Hapur (U.P.).

46) That your Applicant begs to state that he has all along carried out

~ his transfer orders without any protest. He has rendered his devoted and
sincere service fo all concerned. But till now the Respondents did not |

' consider his genuine case for choice placé of posting 1. Hapur (U.P.).

\4.'7) That your Applicant begs to ;statevthat action of the respondents
-are illegal, arbitrary, malafide and also not sustainable before the eye of
law as well as in facts. As such ﬁndmg no other alternative your

apphcant is compelled to approach this Hon’ble for seeking Justlce in

this matter.

4.8) That your Applicant begs to state that the Respondents have
mentally tortured yomr applicant and his whole family by not giving his
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5.

due choice place of posting as per Government of India memorandum.
The Respondents have clearly violated Government of India

. memorandum regafding choice place of posting after completion of fixed

tenure at North Eastern Region.

4.9) ' That your Applicant submits that he has got reason to believe that

the Respondents are resorting the colorable exercise of power to

accommodate their interested persons in their favourable place.

4.10) - That your Applicant submits that the action of the Respondents 1s
in violation of the fundamental rights guaranteed under the constitution
of India and also in violation of principles of natural Justice.

4.11) That your. Applicant submits that the action adopted by the

“Respondents in case of the applicant is improper, mala fide, illegal and

il

without jurisdiction.

4.12) That your Applicant submits that he has already completed his

fixed tenure period of North Eastern Region. As such he is entitled for
choice place of posting.

4.13) That this application is filed bonafide and for the interest of |

Justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For ﬂlét, due to the above reasons narrated in details the action of
the Respondents is in prima facie illegal, malafide, arbitrary and without

jurisdiction. -

5.2) For that the North Eastern Service was fixed for two years by the

~ Union of India as such there in no jurisdiction in denying the said benefit

to the applicant and denial has resulted in violation of Articles 14,16 &
21 of the Cons_titution of India in as much other similarly situated

" employee have been granted the said benefit.
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6)

8)

5.3)  For that it is settled proportion of law that when same principles
have been laid down in other persons who are similarly situated then the

same principle should be granted to the other person also. -

54), For that, the Applicant having been denied the said benefit
* without any reasonable excuses without affording any opportunity on

being heard there is clear violation of the principles of natural justice

accordingly proper reliefs are required to be granted to the applicant.

5.5) For that, the Applicant having completed his tenure posting the |

Respondents ought to have consider that aspect of the matter.

56) For that the Applicant’s family members are suffering from
mental anxiety everyday due to his stay at Jorhét (Assam).

5.7) For that in any view of the matter the action of the Respondents
are not sustainable in the eye of law. . ’

The Applicant crave leave of this Hon’ble Tribunal to advance

further grounds at the time of hearing of instant application.

' DETAILS OF REMEDIES EXHAUSTED:

/ .
That there is no other alternativ_e and efficacious and remedy

available to the applicant except the invoking the jurisdiction of this

Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act, -

1985.
MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the Applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject ‘matter of the

instant application before any other court, authority, nor any such

~ application, writ petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated
above the Applicant most respectfully prayed that
Your Lordship may be pleased to admit this
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- 10)

1)

12)

8.1)

8.2)

~83)

application, call for the records of the case, 1Ssue -

notices to the Respondents as to why the relief and
relieves sought for the applicant may not be
granted and after hearing the parties may be
pleased to direct the Respondents to give the
following relieves.

That the Hon’ble Tribunal may be pleased to direct the

Respondents to give the choice place of posting to the

applicant ie. to HAPUR (UP) as per Office Memo
No.20014/3/83-D7IV dated 14® December 1983 issued by
the Ministry of Expenditure, Govt. Of India and also vide

Office Memorandum dated July 22, 1998 issued by the

Ministry Of Finance, Department of Expenditure as he
has already completed his fixed tenure at North antern
Region.

To Pass any other relief or réliev&s to which the applicant
may be entitled and as may be deem fit and proper by the

" Hon’ble Tribunal.

To pay the cost of the applicatidn. '

INTERIM ORDER PRAYED:
At thls stage no interim order is prayed for 1if the Hon’ble

Tribunal deem fit my pass any order or orders.

Application is filed through Advocate.

Particulars of L. P 0O.:

IPO.No. 206 ) A

Date of Issue 2 9,20°% ('(

Issued from C;Uw\) A S A

Payable at @(’UN o~ Wl
LIST OF ENCLOSURES:

As’ stated above. |

Verification . . . . ..
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WERIFICATION-

I, Shri Iayant Rao Athaley, Son of Late Moreshwar Rao Athaley,
Foreman (Field Statmn) Indian Grain Storage Management & Research
Institute, Mimistry of Consumer Affairs, Food and Pubhc‘ Distribution
Department, Assam Agriculture Umiversity Campus, Jorhat-13, Assam. do

. hereby solemnly venfy that the statements made in paragraph nos. ¢ 3) 4. g

4.¢ ) Q- “{ G ~ are true to my knowledge, those made m
paragraph nos. £, » zl ~ "b &G

are being matters of records are true to my information derived there from -

~ which I believe to be true and those made in paragraph 5 are true to my legal -

advice and rests are my humble subxmssmns before this Hon’ble Tribunal. I

have not suppressed any material facts

And 1 sign this verification on this theRyyday of &FW 2004
at Guwahati. |
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A
AN

Government ct India
Mi-isart o Feod & Consumer Affairs
Deyeroof Fecd & Civil Sapplhies . )
; R P W R e s
Indion € ouin Steange NMonezement & DE, | ~12- 2001
Rvicaroh Instinuts, [est Box No. 10

HAPUR - 24510

QFFICELORDER = . o

Consequent upon joining of shri S.C.Kanjilal,
Foreman from IGRL, Jorhat to IGMRL, Hgpur in
canpliance of the office order of even no,3388-99
dated 3.,12,2001, on 7.12,2001 (FN) Shri J.R.Athaley,
Foreman stands relieved w,e.£.7.12,2001 {forenoon)

for joining duties at IGIRL, Jorhat, ’
~ oy
; ' 2% '
(s.X.Srivastava)
Distribution: Administrative Officer

.Shri J.R,Athaley,Foreman, , .
IQ@IRL ,Hapur - with the advise to submit No Dues Certificate
from all concemed enabling this office '
to lssue IRC. , ~
2.The Officer Incharge, IGMRL, Jorhat.
3, The Asstt.Engineer (Civil),IGIRL,Hapur
4, Controller of Accounts,Ministry of Consumer Affairs,
Food & Public Distribution,1688,Barracks,K.G.Maxrg,X Delhi
5, Dy.Corffoller of Accounts Ministry of ca,Food & Public
* Hkxkxihukksmxﬁaﬁd%msxRﬂﬁdxskxskxkxﬁkxnamzS,Esplanda
East Kokkata-70069., ‘
6, Under Secretary (SRA),Ministry of Consumer Affairs, Food
and public Distribution,Krishi Bhawan,New Delhi.
7. Personal file of the official concerned,
8. Guard file/office order file.
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l‘ S i r)mployee of the Central Govt, servants
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wristing allowehces and facilities odmisaible

Lo tho vardous catogorles, of aivilian cuntral

G t, Employees serving in this mgion and to

suggest suitable emprovement, The recomiiend a- |
tion; of the'c0mmittee have been carefully considredd ;!
by the Govt. amd the prasident is now pleased

to declde as foldowsg | o

/

(if' Tenure of posting/deputations:

v g et

There will be %;fided&iégafgwgf'pbating
of 3 years at a time for officers with service

of 1O years or less and of 2 years at the tlme

for officers with more than 10 yrﬁ. of service, N

periods of 1eave, training, etc. In cases of . I

, 15 days per year will be excluaed in counting the
| S sﬂ.u

tenure mriod of 2/3° yearw. o££icers, on completion:

-r.

’ of the fixed tenure of service mentioned aboe,

L]

‘ may be considered for posting to station of their

choice as far as possible,

The pericd oicioputation of tho central
Govts employ es to the states/union Territories of the

North Bastern Reg;on.will generully be f£or 3 ycars .///
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“longs,
also .be continue and be paid during the period

of deputation of extended.aw

G e e e s

.vh en the employeea conccrned>

(11

| Statdsfactory performances of dutiles for the

W‘be givcn duevrecog ition in Lhe case of eligiblc

The addissible dcputation allowanc~s will

N o ‘ Cs

Weightage for CGntral deputation/training

¢ AREES

_ abroad awd spccial me tion in canﬁldentinl

records, -

TR

prescribed tenure*in}he N)rth Dastorn ahall

]

officers 1n the

(a) ﬁfeﬁbtion'in cadre posts,
(b)  Deput«tion_to central tenure posts, and
L ' ' 3
3 L
(c) courses. of - training abroad, '

e

The general requiroﬂent of at least three

yi.ors scrvices 4n a coadre past betwasn tun Central

'000.‘.4



tcnure deputation may be:nlemed to two Years

in
Ceserving cases of mctitotrious X aervicc in the'
North mast, -aaf”**-f A @

A Sphecific entry Bhall he made in CB-
8 of @ll employcee who rendercd

a full tenure of

§pccial'n:uty)'allqenceSg

A

CQntral Got° civilian employees who have

|
4Ll India trasfer liability Will be granted a : ;

- y e T JOPEY S S et
S A e Rty iyt B = B

‘Special {duty) aIIOWnnCG at thexate of 25 per cent

~of bast pay Subject to a ceiling of Rs.4OQ/- per

orth Eastern

month on Postingto any station in e N

-,
®
Q
s
O
o
<

Such ofthose employees who are exeempt

from bayment of -income taX'will however, not

eligible for this special uty) Albowances,

secial {Duty) - Allowances will be in addition to

_any special Pay and/or deput
A already hing drawn subject t

il .

e

ation (duty) allowances -
o the conﬂition that the
total of sueh special ﬂnuty) allowanccs like

, special comoensatory [Remote Locality) Allow
vy .

3 0% e

afices

*ceasceed
g

B P SR SN B . . . .

S SR S

S g 410 04 St e 40 S il ST TR S SV g--;:--.-—-',..-'-._ T P . e SR B —v».,*-,v-‘-v-"‘-‘"'.*““:'l:‘?’f":ﬁm‘\“
‘. v ' L L L eh D T .

e — .

il TP,

#“:é?éx#t4
f
{




A e
RN PR

construction - aliowances and project Allowances

l £ 4

will be drawn Jeparately. L )

3

fos :U e

Special compensatory ‘Allowancca
Assam and Mcggalaya.

" fiv)

The rate of the allowances will bc 5 of ° Tomye

basi ¢’ pay subject to a mini.mum of Rs.so/..
admissible to

’om.,

all. emoloyeea without ™8Y any pay

limit, The above allowances will be admissible '

with cffect from 1.7

+82 in the case of Aasam,,

r\J) l

for the ‘whole oflrv{af‘xipur g-..l_

PAY UpPto Rse2 O/- RS540 P.M,

It . .
‘ Pay upto Rs. 20/- Rs.15%% of basic pay
' -Subject to maximum of
R5o150/- PelM,
fg A, daaeesr ool e Al Bl
. oo Pw o e 06
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Tripura . '

The rates if thc allovance will ba

m&mixsibiax as follows;~

.
#

a) pDifficult area -‘95% of pay subject

to a minimum of

50/~ and a maximum

-

) 4_ of 150/wpimy

. -
by other areasy . )
Pay upto Rse2 O/« R$,40/= pem.
Pay above Roszo/— 15/ of basic pay t
' @
. T - ‘ Bubject to a maximum ’ ! .'A
t . ) ) 4 ~;= . ‘v .._'
. > : S TR .. of Rs.lSO/- psm¢ t D
. ) ! . ‘e é ‘ '-:
f Thre will be no Change in the cxisting rates |
i of spt_cial compensat;ory alloances admissible in ‘
' ‘ N
o srunachal pradesh, N Nagalanand and Mizorem and the ;
1 _ ‘ !
oo . existing fate of Diuturbancc allowances admissible :
VE
: in apecificd arcas of Mizoram. .
' vy Travelling allowances on first appointment '
’ ' ) g ” \
The relaxation 9f £h¢ p:enent-ru1es {BR-103) ‘
| that the eixds ting alddance “ds" HWhe™5dmissible for
et cOPO0OQ 7
/
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journeys enlisted s

- connection with intitial
abpointment, in case o£ journeya for

inititr

t in the North Eastern Region
£or travilling aIloences limitud to

fa:o/uccond'claas X

dppointment to a pos

by bus
all fard for road/mailing
in’ case of first 400 KmB. £Qr the Govtse

servent himself .will be available,

ST

[vi) Iravelling allowend..s for hourney on

transfer, .
’m!m

In:relaxation of-ordens‘below SR-11, on
transfer to a statioh in the North;Eaatern Region,
the fanily £ the Govt, servant does not accompany

- him, the Governmem;servant will be paid travelling

» allowances on tour for self only for transit period
£> join the post and will be permitted to carry
pensonnel effects upto 1/3 of his entitlementr '
at.GOVt, cost or have a equivalent of carrying
1/3rd or his entitlemgngﬁogytbg,@¢££encnca in
welght of the peraonnél effect . ectuglly
carrying and 1/3rd of his cntitlement as the case .

may be in liue of the cost of transnortation of
f
baggage., 'In case the.ﬁamily-accompanieo the

"tvvovg

-
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Govt. sexvant on praqFfer, the Gov t . smmvﬂntuvill be'

enhitlod to ‘the exi ting admiseible trovelling

alloances including the cost. of tranSpa:{ation

98 chorges of the admiséible welght of the b
actually crrri :d o

aggage
) The above provisions Will slso

6‘.

apply forthe Leturn journey on transpet back ftdm
the North Bas tecrn. Region, ’

.
.

(vid) Road millage for transoortation of

gpnsonel effects

In the relaxation of ordery bolow bn 1io
for tronspoxation 0f tho personnel effects on‘
transfer between two different stations in the

North nastern Reglon, higher rate of alloﬂnces

admlssible for - transpo:tation in 'A% class citios

Subjuct to the actual expenditure 1ncurred by~the

o e s et v S

GOV € scrvont will be‘admisaible.

wiil)  Joining timeSWithﬂléééergﬂ

¢

In the cése ofﬂdth¢ grvants - procedding

Region, the period of'trevelling excess of two days

010000009
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beie mwreig aii

't

. N
region will be treotod as joining timeo The

Jut‘ide

return from leave,

(ix)

Leave travel conceSSieh'

A Govt. servant”' reqvee hie £am11y

behind at the old duty station or anotner selected
place of residence for the family will have to s

option to availa of the existing leaveftravel

consession of Journey Lo home 'town once in a.

block period of 2 years or in lieu thereof
acility of travel for himself once o yewr “Erom.

the station of postingin'he north eastern region"'

to his home town or piace where the family is'

. facility fof ‘the
family‘(restricted Lo his

résiding and in

ond two
dependee children only) also xxm ta trovel once

a8 year to employee at the station

of pos ting in the north eastern region, In case
the ’

P

the cost of-travel for bhe 1nitial stage

{400 xms will not be Borne by‘tha ofﬁiccr.

Q.feﬁ"lo
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Officers drawing pay of Rs, 225Q/» o
above and theyr families xg 1,e.ppous ard’ ,mo

depondcnt childron fto 18 y034 for boys and 24'y¢s¢

f£or girls) . will be alloweq are travel between

nnphal/&ilchar/agartala and Calcutta and vice~

versa,‘While performyng journeys mentions in the

-

proceeding paragraphs

xy ghildrmn qucntion AllovanceS/Postnl

sjbsidx)

Where the c
|
» Govt, serva

hildren do Hiot accompany the

nt to ‘the North Eastern Region, chiL&rqn
Education Allowances upto claas XII will be

Qadmisslble in respect of children studying at the
last sLation of posting of?thvu

Of any other station WBre the hildren res

c ide»&itho’ﬁt | o
any restriction of pay drawnvoy the Govt. servant 3 : L
If Children studying in ochools are put in hostels

at the lgst sLoLlon of posting or any other }b

station, the Govt., Barvant a@rvant conCanod will '

be given hochl subsidy without other restrlctiona

2, ' The above ordcrs cxccpt th jn oUb para (iv)

bt e

will also be mutatis mutandiu apply to contral Govtb

,/yDuees posted to nndaman ard Nlcobar ISIBMS° :

’ 616'0'0.:0-"-3.-'1
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ake effoct from ldt

and will nqmgin in force

i ‘w; S ""
three Years upto 31at OCt.1986.

3. Thesa ders will t

NOV .t 93 for a period of

' e

l LN
'

All existing SpLCir

ties and concoaaiona extende

4, 1 allcwanco, facilin
a by any special
: orders by\he Ministric‘ﬂaepartments of the

f central Govt, to their own,e‘mbloyees in the

v‘% ew -

g

-

z-v i

% separate ofders will be issu'd in respect of

ferred to in

g h 1 as ‘and when diacisi ons ~are taken by theni
. by the Gov,te |

paragr

6. . .In 80 £or as persdns serving in'me India

Audit & Accounts Deott. are <oncerned, Lhese orders

N e e et Tpdbenecd o AT MW - a

isdue aftor consultﬁtion with Cqmptroller and

Auditor General of India,

Sy
(s.c, Mahalik)’
Jt. secy. to the GOVt of I8 Lo

Bt .

mpa
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] - New Delhi, Dated July 22,"1990, (b\
OFFICE MEMORANDUM. ) — '

. Subject: Allos-ances and Special Facililies for Civilian Emplofees of the Cenlral Governmont serving in tha Slales
i ' land Union Territarios of the North-Eastarn Region and in the Apdaman & Nicobarand

{.aksl:ad»vccp Grows
.7, of Ishnds — Recommendalions of the Filth Central-Pay:Commission. T

With a viavi to allracting and retaining competent oflicers for service in the North-Eastern Region, comprising
~ the lerritories of Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizorain, Nagaland and Tripura, ordets were
issued in this Ministry's O.M. No, 20014/3/83-E.1V daled December. 14, 1983 exlending cerlain allowances and
othar facililies to tha Civilian Cenlral Government employees serving in this region. Interms of paragraphi 2 thereof,
these orders aiher Ihan those contained in paragraph 1(iv) ibid.-were also to apply mutatis mutandis to the Civilian
Ceniral Govemment employees posted lo the Andaman & Nicobar Islands. These were turther exlended tc the -
Cenlral Govemment employees posted 1o the Lakshodweep Islands in this Minisiry's O.M. of even number dated .
March 30, 1834, Tho allowances ond lacilities were further fiberalised in this Ministiy's O.M. No. 20014/1G/BGIEIVS

"ENB) dated Deceinber 1, 1988 ard were also extended to the Centyal Governmenl! etnployees posied 1o the Noith -
‘Eastem Countil when slalioned in the Morh-Easlern Region, ~ o

2., The Filth Central Pay Commission have made certain recornmendations suggesting funther improvements
in the allowances and facilitics admissible to the Central Government employees, including Officers of the All India
Servicas, posted in ihe North-Eastern Region. They have further reccmmended that these may also be extended o’

the Central Government employees, including Qllicers of the All India Services, posted in Sikkim. The
- rocommendalions of the

‘Commission have been considered by the Government and the President Is now pleased -
to decide as fallows .~ . o B '
PR S

. . . () Tonum of Posting/Deputation : : : oo

e '.,":? i . The provisions in regard lo tenure of posting/deputation contained in this Minisiry's O.M. No. 20014/3/83- . -
, " E.IV dated December 14, 1983, read with O.M. No. 20014/16/86-E.IV/E.I(B) daled December 1,71988,
- " shall continue to be applicable. - ' ' : :

{li) Welgltago 1or“Con(ral Deputations/Training Abroad and Special Mention in Confidentlal Records

'  The provisions contained in this Ministry's O.M. No. 20014/7¥/83-E.1V daled December 14,1983, read withO.M.
oL 2 No. 20014/16/86-E.IV/E.NI(B) daled December 1, 1988, shall continue to be applicable. ‘

" \\(lli)'Spéc(nl '[Duty] Allowance REdte
1

Cenlral Government Civilian employees having an “All India Teansler Liabilily;}and posled lo the specilied
* Territoties in the North-Eastern Region shall be graniéd the Special |Ouly) Allowence at the rate of 12.5 per
- cenl of iheir basic pay as prescribed in this Ministry's O.M. No. 20014/16/8G-E.IV/E.I(B) dated December 1,
1988, but without any ceiling on its quanturm. In other words, the ceiling of fis 1,000 per month currently in -
" force ghall no longer be applicable and the donditionthatilieaggrégale of the Special [Duly) Allowance plus
Special Pay/Deputalion (Duly) Allowance, if any, will not exceed Rs 1,000 per month shall also be dispensed
with. Cther terms and conditions governing the grant of this Allowance shall, however, continue fo be
applicable. B A A L
Interms of the orders contained in this Minisiry's O.M. No. 20022/2/88-E.I\(B) dated May 24, 1289, Cenlial-
- Goverimenl Civilian employees having an;*All India Transler Liabjlity” and posted to serve in the Andaman
; & Niccbar and Lakshadweep Groups of Islands are piesently entilled 10 an Island Special Allowance al
k} © . varying rates in lieu of the Special {Duty] Allowance adimissible in the North-Easlern Region. This Allowance
shall conlinug to be admissible to the specilied category of Central Govemment employees at the same
rales as prescribed for the different specilied areas inthe O.M: dated May 24, 1883, but without any ceiling
onils quanium. This Allowance shall also henceloih be termed as Istand Special (Duty) Allowance. Separale
. ordersin ragard to this Allowance have been issued in 1lgis_.Mi%nislry's O.M. No. 12(1)/98-E.11(B) dated July
| 17,1948, N KA PR SN 5%

. S

)

i

Attention is also invited in this connection to the clariticatory orcets contained in this Ministry's O.M. No.
11(3)/%5-E.1(B) dated January 12, 1996, which shall conlinue to be applicable not only in respect of the
Central Government employces posted 1o serve in the Horh-Eastern Region but also 1o those posled to
serve in the Andaman & Nicobar and Lekshadweep Groups of Islands.

L
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AL vecial Componsatory Allowances A %. - ' L T :
4 Ouders in regaid to revision of the rales of vatious Speial Comnpensalory Mowances, stch as Nemote N
- Lexzslily Allswance, Bad Climale Allowance, Tribal Area A uvriince, Cotnposite Hill Compensatory Allowance,
“wte. which are location-specilic, hav cither been seputately. issued or.are under issue based onthe " 4 :
Goyerinent decisions on the reconunendations of tha Filth Central Pay Commission relating to these ' ’
- slawances, These otders shall apply to the eligible Cenlral Government employees posied inthe specified: ,
L Accalities in the North-Eastern Region, Andaman & Miccbar Islands and Lakshadweep Islunds, depcnding; ,
-+ - on hie area(s) of their posling and subject 1o the obsersance of the terms and conditions specilied thetein, !_“; =
Such of those employees who are entitled 1o the Spesial [Duty] Allowance or the Island |Special Duty] -

Allanance shall also be entilled, in addition, o the Special Compensalory Allowance(s) as adtpissible 1o N
. theminlerms of these separato orders."{j?"* PR AR BT ARSI A & cogtd gt g teetmee .

5 i~ Central Government emp\oyeés entitled to Special Compensatory Allowances, separate orders inrespect of

Al which are yet to be issued, wiil conlinue lo draw such alloviances al the existing rates with reference lothe - '.

Y\ ‘ncional’ pay which they would have drawn inthe applicale pre-revised scales ol pay but for the introduction ;..

ol the corresponding revised scales il \he revised orders are issued on the basis,of mq;e;ommeqdagippspi; R

the Filth Celral Pay Commission and the Governmenl decisions thereon.. T T S

Co el A """5‘(4:-;:;.5'*!‘v.';u.'é“”""':"‘:-ﬁ‘;'i';f~'~.\ir".".a;w':.:: VS PIRTCINN P T LR ot T

} - {v) Travelling Allowance on First Appointment. =~ TR S Co et

| The exisling concessions as provided in this Ministry's O.}. No. 20014/2/83-E.1V dated December 14, 1983 ., -

iy .*__and further liberalised in O.M. No. 200} 4/16/86-E.IV/E 1I(B) daled De_qem_bgr;'\_.‘ 1988, shall qullinge tobe - -
ap;xncable{.':f‘;‘”"h""""' o S A e '

B e K]

Vo

.

RETNTI T R HERNTY B P AL LI SURLE et Vo et .""'""“

. ‘. . . R N : T

(vi) Travelling Allowance for Journeys on Transfer; Road Mileage l_qurgnspgor'l‘zl\t‘lqn_of PersopalEI_(’e‘q‘s‘-'.‘ - ‘
" onTransfor; Joining Time with Leave - &= "0 R N E PRI

. The existing provisions as contained irvthis Ministry's O.M. No. 20014/3/83-E.IV dated December 14, 1983

', ", shal gontinue lo be applicable.  ; .-

i Cogegend el oy Ly R
% 1_ . : X r N B v ; ,“;f“' .tt-"'.l."",.‘.l_-';v ";T’.l .~ ey ':”:‘{‘:“‘h‘w’ ""{‘,!; .“i‘a,’ U ,;_v;t;:v,::‘?ﬁ*' : ‘.”,'l”: '
- ;,W(vvis)LeaVe'_.‘:T;avoeroncgsslon: e e T Seah T g
S .7 Inlerms o the exisling provislons as conlainedin this Ministry's O.M. No. 20014/3/83-E.1V.daled December. i ;
1 S 14,1983, the lollowing oplions are available lo a government servant who leaves his tamily behind at the old::

il <. . headyuaiers or another selected place of residence, and who has nol availed of transfer travelling allowanc!
. '.. 10"“6 ‘am“y : .f'qn‘ i ~A . coe : s ' Y "m' S e "- ,z‘:'}.v:tv‘ ‘.‘-"‘1 ot ,5" ‘.‘:""ig .-‘ '1!1 _! P\f-‘, “» ,‘Ju " l.' ll;,!vpj::(":fkijv;y’f‘;?.i.f:i?il“pﬁ"‘ .

£ : . . & R oy e ot T RES vyt
; ' (a) the government servant can avail of the leave travel concessior: for journey to the Home Town once in
a block period of lwo years under the notmal Leave Travel Concession Rules; EIRA RS A
T S S RT R ARR N e Y R Re 7 I R
, . o ‘ ‘:...7,.-..““*‘,{_‘ : L OR Sae e e ’ R A P
oo . (b) inlieu thereof, the government servanl can avail of the facility for himsell/hersell 1o \ravel gnce a year
* - from the stalion of posting to the Home Town-or the place where the family is residing and for the famiy " -
" o {restricted only to the spouse and lwo dependenl children of age up 10 18 yeats in respect of sons and '
" upto 24 years in respect of daughters} aiswwsi\ the goverﬁ%nelljgr_v__gﬂ_g_t_}h__g_.__'
' _§ta§|9g\,oi.posling._."_':7’?‘""..'--"-*-'";-f- ST N ' T

“a
I St

T e b
T R

H “* " These special provisions shall continue to be applicable. , R, .
28! In addition, Central Government employees and their families posted in these (erritories shall be entitled o -+
j!‘ \ avail of the Leave Travel Concession, in ernergencies, onlwo additional occasions during their entire service
Pl caeer. This shall bo lermed as “Emetgéncy Passaga Concession” and is intended to_enablo the Central -
i‘, Govemment employees and/or their {amilics [spouse and two dependent children] to travel either 1o the -
home town or tha slation of posting in an emergency. This shall be over and above tha normal entillements
of the employees in terms ot the O M. dated Decémber 14,1883, and the two additional passages under the
Emetgency Passage Concession shalt be availed of by the entitled mode and class of fravel as admissible | -

under the normal Leave Travel Concession Rules. .

Further, in modification of the orders contained in this Ministry's O.M. No. 20014/16/86-E.IV/E.1I(B) dated
Docember 1, 1988, Officers-diawing pay of Rs 13,500 and above and their families, i.e. spous® and two
dependent children {up 1o 18 years in respect of sons and up 10 24 years in respect of daughters) will be
pertiilled to travel by air on Leave Travel Concéssion belween Agarlala/AizawUlmphal/\_ilabari/Silchar in
tha North East ahd Calcutta and vice veisa, belween Poil Blair in the Andaman & Nicobar Islands and
Calculta/Madras and vice versa; and belween Kavaralli in the Lakshadweep Islands and Cochin and vice
versa.
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{vigi) Children Education Allowance and Hostlel Subsidy

,,% _ 2 o

O

P o RRUAR O 1 2% erisling provisions as contained inlhis,Mini:t'r/'s O.M. No. 20910:3/383-E .1V daled Deccmer 14, 19p3
& ", N shallconlinue to be applicable. The raies of Children Education Allswance and Hostel Subsidy baving been
2. & 7 renised in the Departiment of Persou,_l.ng;jg.,f[(a_ini:‘.g%o.-‘M;::xr‘lo;raq'ol-?/:i/‘.)?-Es\l.(Ailuwmices) dited June 12, |
'? +4.1598, the Allowance and Subsidy' shall be payussle 'a_l the revised monthly rates of Qs 100 and Ry 300 ‘
s gk respaclively per child. - S - "i
(ix) Ratention of Governmonl Accommodation at the Last Station of Posting . : o i
RS The facility of retention of Government accormmodation at the last slation ol posling by the Cential Governmen: -
_ - ensployees posted 1o the specilied 1eiriiories and:vihose larnilies confinue 1o stay al tha station is availuble
) . In terms of the orders contained In the erstwhile Ministry of Works & Housing O.M. No. 12035/24/77-Vol. VI ¢
dated February 12, 1984, as amended {rom lime fo time. This facility shall conlinue 1o be available to the
eligible Cential Government employees posted in the North-Eastern Region, Andaman & Nicabzr Islands
' “erd Lakshadweep Islands. In partial modification of these orders, Licence Feo for the accormmodation sa
7 rebined will be recoverable at the applicable normial tatesiin.cases where the accommodation is below the
, S Ipe o whieh thae employea is entitiod 1o nd ot 66 and 8 hall tlmes the applicable normal 1ates In cases
"*,‘;’;where the enlitled lype of accommodalion has been relained. The [acility of ‘relcrition‘ ol Goverpinerdt
;1 40 @ocommodation al the fas! station of posting will aiso be admissible for a period of three years beyond the |
L normal permissible period for relenticn of Goverr:ment accommodalion prescribed in the Rules.
" {x) House Rent Allowance {or Employees In Occupation of Hired Private Accommodation
" The orders conlained in this Ministry's O.M. No. 11016/1/E.1l(R)/84 dated March 29, 1984, and extended in
, -, 1h Ministry's O.M. No. 20014/1C/8€-E.IV/E.II(B).caled December 1, 1988, shall continue lo be applicable,

Wl s (xi) Relenlion of Teleplione Facility at the Last Slation of Posting ' !
IR w7 Asprovided in this Ministry's O.M, No. 20014/16/86:E.IV/’E.I.1(B) dated Decernber 1, 19886, Ccnlral.Govermnnnt!
ey - employees who are eligible for residential lelephenes may be permilied o retain their residential lelephom:f
o " eltheir last station of posling, provided the rental andallother charges aie pad Ly thu concerned employees
‘,_,;",.,1_',l_!‘.f;rpese!ves. o o ' T s L

1

..., Families and the eligible dependanis of Cenlral Government employees who stay behind at the prgvicusi
©*7 7 sintions of posting on |he employees being posted to the specified lerritories shall continue Lo be cligible o

E
" (xil)Medical Facilitios e TRIEL L - f’

-~ auail of CGHS facilities al stations where such fa=ilities are' available. Detla’i%e_d orders in this regard will b

' issued by the Minisiry of Health & Family Welfare. . < o0 0 oo ciies Sio o0

. 3£The President is also pléased lo decide that tl\ééé, or_dg{;; in so lar as lhey!élale lo the Central Governmen| -

. employees posted in the North-Eastern Region, shall 2's3.be applicable mulatis mulandis to the ’C_iv"iljan Cenlrai
L .:':'_.Gvg\,{grnvmenl employees, including Otficers ol the AllIndiaiSe ces, pocted lo Sikkim, ™ :
' 4.0 These orders will lake effect lrom August 1,,1997. ST

!
i
|
|
{

BN 5.}:"3?'lnso(far as persons serving in the Indian Audit _a.n_a'Aég;cou:1ls~0épar\men! a(lg':‘c'é'n’cerngd, these orders issu
e _;‘;,‘f_g[{qr_cpps.:ltalilon wilh the Comptroller and Ayd\i!.or‘ngg‘r‘a‘l,ol India™; SR '

A 6. '(,-‘, Hindi version will follow, : U L

: e ‘

C L - ) : ' L ( N.SUNDER RAJAN)
| . . i Joint Secretary to the Government of India
"TQ‘: :.. ' o ,‘ . ' ’ R ' % !U' v ‘ _' .3‘. “'v;-".v .‘..-'. ¢ RN TP v '.:: -
LAl Mhis(ries/Depanmenl ol the Governmenl of-India {As per standard Dis;;ibulion’Lifsll IEEE '
Copy [with usual number of spare copies) Icnﬂardec} to C8AG, UPSC, etc. (f’l\;s;ger standard Endorsement Li:
L Z.-Copy also f,Orw'aréied to Chief Secretary, Andaman & Nicobar Islands and Administrator, Lakshadweep.




‘Hapur=245101, (U.p.)

Teo g J—“;—m.ill;kiéf
The Directer, e ° Date :3$9.dl.2604.
TG MR 1. (FS) Govt, of India_ ' !

M/C . Cens.Affairso Feod & P.D," f:}ﬂl
Deptt. ef Foed & Puklic Distrihutimno
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’ !
Subj@at 1~ Requnst fer Trdnsfar t@ I. G.M R.1.,Hapur(U.’) - regq.

(Thrmugh Pr@per Channel)

Sir,

Mest rcsre@tfully I submit the felloving few lines fer
yeur kind perusal and- symodthcticallj cenqidnratian.
S8ir, I have served. twe' years ef tenurk ergdnq at IGMRI,

"Jorhat, (Assam) as a Fereman. W 0501 02002 ts 02.01.2004. My familyis

24’*--:

‘J.\/bf»{zf&m{{\ ]:rHT']P JU\//U”C'J “Cli[‘/ 12/‘5 ~

steying at Hepur(UP) &nd my beth-the ahildriens are cellege . geing,ene

ef my son 1le studing at Ambedkar Engineering College Agra, I 3pending

lot ef amwunta tewardg his tution fees and Hostel charges anether sen
is deing M.C.A., I am alse spending huge ameunt tewards his fees, these
expnnditure» nhoarable because I am a greup&C'employee and getting
less salary and Stu{ing fdr @£ plaae from my residence at Hapur., It is
very défficult te mux mnintain the family at twe places and spending
amount en the educatien sf twa ehildrens.

x P&KK have serVeQ twiae in N.E.regien i e, IGMRI.J@rhat
(Assam) . Therefere, I request yeur,g@edself te kindly transfer me te
IGMRI,Hapur (U.P) Biwadse. A

I hape thhtseeln my,financial c@nditi@n/preblems and
serving twice in N.E.region,% my request will be considered sympathe-
tically.

" I shall be highly @bliged and ever greatful te yeu fer

yeur kindness. .
4

Thankinq you. -

Yoursnféithfu¥}y9

gl

/G%@@,/'aq
M /‘ OJ_U / /

( J.R.AtHaley )

A /’” FOREMAN

) L/fl"‘ 'p L"A I.G.M.R.I.,JORHAT (ASSAM) .
A ",,"{ (I ()LL/ /(, % ' ' o
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”v.of service in Northéﬂaat Reglono I have already

: A;;‘*

[ REMINDER-T
e < i5; L )\mm?zw\m; 2 D,

o

Thﬂ Direotor, T
Indan Grain B8torags Managemenx : .
-& Res, Imnstitute,

Hapur - 245 101 (U.2.)

."\-

/  Datedi 18=3-2004,

“Bub i3 Request for trensfer from IGMRI, Field
Station, Jorhat to IGMRI, Hapur « reg,

Sir,
I have oompleted more than two yearsv

,made ‘& request to your gooa office on. 19»01 2004 .
but nothing has been heard so far, Due %o flnancial Qf‘i”ﬁ
hardship and maintaining double eetablishment et H&pur  _ ?
es weﬁl as at Jorhat it is very difficult te ma4ntain§~L:i§v
ﬁhe eameo ' ‘ L

I ihwrefo?e, requ@ﬁtgyoéw

_ ?gnour to
kindly look into matter personally hx pass neoesaary f*?i?

ordexs fox my tronsfexr to Hapuro

Thenking yoU, »
Youre: feithiully, G
. o

i
i
b
i
{
|
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‘The Bireator, .
Tndien Grein Yterepe HRnAy "’ﬁ"ﬁt & Resmnﬂh Inctitute,

"{",H_e'emt Read, Hapur . ( A

( TARCLUBR PROPAX CHANNEL )

gub 5~  REQULST Pek mww& Tron mmh SORELLT T6 TOMRI.: BAPUR.

O AT D WY A Y B oy SO L, > ﬂmﬁﬂmmmm“&-uuun--oo—numnnm-ﬂ—cmq—-a— ‘‘‘‘‘‘‘

J.”“w:%*ro'

e gy

E Wi?“h dua regprst I *vmt ts briag your Y¥iad nailce
: , m&a RO @gw@@, s &zmﬂ mmm cm ®y request for trangfur from
I@E@I. Jemat to IQFRI. Hmmr vma my reguest letter ateél 1‘9-@1 zmk

§ e i

m ‘which was lmWQM@@ by ©1C, Jamat. : .
- Onoe nafmin I mqmm your m@a self te leak iite t;m matter

sex's.wsly and @@ﬂci@i@! @d By cage: fm‘ tmzasrsr Lo Hapur gymp: ’mwallyo
T will be thankful ¢e yeu L my ro qumt e@midemd at mn ocarliests

L e '!-, Toas e Lt {
]

L.

I’!ebma F'i\ W ljc O/}
'Oé( '
/ 4_7-
( memuc 8l Athaley ’
. Ferenen.
Ee@cﬁomol ] JC’IJLﬁﬁt

‘Ehmkm;g You
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IN THE CéNJRALwADfﬂﬂjﬁTRATIJF RxmumaL

| QIst-Gaziabad, U.P., do hereby sclemnly affirm and say as follous :-

: ﬂPnagement and Research Institute, TMinistry of Consumer Affairs

- Guwahati

(&2

GUWAHATI REMCH: CHUAHHTT

In the matter of o=

0.A. No.212 of 2004

Shri Jayant Rao Athaley
eees Applicant

j Addl. Central CO

~{/ersuyc=

Union of India & Ors,

«ees Respondent

WRITTEN STATEMPENT FOR AND ON BEHALF OF
| ' RESPONDENT NOS.1 AND 2.

I, Dr. K.K, Arora, Deputy Director, Indian Grain Storace
mananement and Research Inctitute {herein after refered to ac

EGPRI) Pinistry of Consumer Affaire & Public NDistribution, PO~Hapur,

f. That I am the Deputy Director, Indian Grain Storage

&lpubllc Distribution, Hapur, Gaziabad, IJ,P., and as such fully
afquaznteﬁ with the facte and circumstances of the case, I have

i Qone through a copy of the application and have understood the

contents thereof., Save and except whatever is specifically admitted
;n thie written statement the other contentions and statement may
58 deemed to have been denied., I am authorised to file the written
é;atement on behalf of all the respondents,

: i

2; _ That the respondente have no comments to the statemente
@ade in paragraph 4,1 of the application.

3. That with regard to the statements made in pareaoraph 4,2 ¢&
4,3 of the application,the responcents beg to state that the facts

given by the applicant his application are not correct and he has
t
o

_rled to conceal the facte .Vfgére are only three sanctionsd posts

fF Foreman in IGFRYI, each at Hapur, Hyderabad and Jorhat and all the |
three posts are filled up at present as below -

1. IGFRI, Hapur

| 2. IGPRI, Hyderabad
| 3. IGFRI, Jorhat

Fh. S5,C. Kanjilal
Shs R.K. Sanakkayala
the applicant

.e o

Contd..p/2-




{
3 . .
- i
&

.V it " { 2 )

it ie fact that the applicant hae served in the NE Region
at IGFRI Jorhat since March,1987 to Feb,1991 after his transfer from
IGMRI Udaipur to IGMRI Jorhat.

However, he was posted at IGFMRI, Bapur after his transfer
?rom IGMRI, Jorhat w.e.f, 28~02-99 since then ths applicant served
at IGMRI Hapur till 6=12-2001, '

In the meantire Sh., $.C. Kanjilal Foreman at IGMRI, Jorhat
has requested to the Director, IGMRI, Hapur for considering his
transfer to IGFRI, Hapur since he has served at Jorhat NE Region
for mors than five years, (Annexure~I), After careful coneideration
and keeping in view the total pésts of Foreman the Director, IGHRI,
Hapur has acceded to the request of Sh, Kanjilal by transferring him
to IGMRI, Hapur against the applicant who was transferred to IGMRI,
FS,'Hyderabad.against She R.K. Sanakkayala who was transferred to
IGMRI, Jorhat. h

After receipt of the orders ef the appllcant has’ ISQUBSth
rbe appropriate authority{(Director) for transFerrlng him to IGIRI
Jonhat instead of IGFRI, Hyderabad. {Annexurs-I1I). In the meant ime
a request from Hyderabad was also received from Sh, Sankkayala
Foreman for requesting his cancellation, of transfer order as he is

on the verge of the retirement,

‘Keeping in view the request of the applicant was considered
sympathetically and he was posted at IGMRI (F%), Jorhat.

be That with regard to the statements made in paraégaph 4,4
of the applicabton, the respondents beg to state that at present he
has completed 2 years and nearly 10 months only till date (he has
joined in January,?2002) at IGFRI,Jorhat in the NE Redion, and not

8 vears as stated by the applicant.

5. That with regard to the statements made in paragraph 4.5

of the application,the respondents beg to etate that the applicant
haes requested to the Dirsctor for his transfer to IGMRI, Jorhat as
his house was constructed when he was in Hapur,

6.' Tﬁat with regard to the statements made in paragraph 4,6 of

the application,the respondente beg to state that the transfer was
on, his own request only,

Te That with regard to the statemsnte made in paragraph 4,7 &
&, 8 of the application,the respondents beg to state that the appllcant
has started filing application for transfer from IGFRI, Jorhat
immadiately after completion of two years tenure., His request was
conzidered with full sympathy but can not be acceded to due to

folloulng reasons
Contd, .p/3-

b o o e & 1
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1. Sh., S$.C. Kanjilal precsently working as Foreman has
joined at IGFRI Hapur on 7-12-01 after serving more
than 5 yeare at IGFRI Jorhat (NE Region) and as such
he can not be transferred again to IG¥RI, Jorhat.

2. Serving .in NE Region for a epecific period does not,
means that the person should be posted at his choice of

: plaée but the rules say as far as possible his request

for transfer may be considered for choice posting.

g, That with with regard to the statements made in paragraph
4,9 to 4.11 of the applicatid’ n, the respondents beg to state that
the allegations made by the applicant are false and irrelevant.

9. That with reqard to the statements made in paragraph 4,12
the respondents keg reiterate the statements made in paragraph 4
of the uritten statement.

////15. That the respondente beg to state that the keeping in view
the reguest of the applicant there are only following ogtions' _
for submission to the Hon'ble Tribunal, : S ey

/o
_ 1. Sh, S.C. Kanjilal can not be transferred to IGFRI, Jorhat
again as he has been transferred from Jorhat to Hapur about 3 years

back.

2. At present at IGMRI, Hyderabad Sh. R.K., Sanakkalya is

_uworking as foreman and he is on the verge of the retirement, He is
M/// retiring in Janurary, 2005 and as such he alco cannot be transferrs
to IGFRI, Jorhat, |

In view of the above his cate is under symnathetic coneideration
for transfer but &k, Jx the applicant presently posted at IGFRI
Jorhat will only be tramsferred after Sh.,R.K. Tanakkalya foreman

retires in January,ZUUS}f/”

1. That the applicant is not entitled to any relief sought
for in the application and the same is liable to be dismissed with
coets, '

Contd,.p/4~-
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i, Dr, K.K. Arora, presantly working as Deputy Director,
Tndian Grain Storage Management and Research Tnetitute, Minietry
of Consumer Affairs and Public Distribution, PO-Hapur,Dict-
Gaziabad, U.P., being duly authorised and competent to sign this
verification do hereby solemnly affirm and state that the
statements made in paragraphs /)‘2% ] V’? of the application
are true to my knowledge and belief, thoee made in paragraphs 3/'*7
being matter of record are true to my information
derived there from and those made in the rest are humble
submissiocn before the Honfble Tribunal. 1 have not suppressed

any material facts,

And T eign thie verification on this the <5) th day

of 2>€Z“ 200
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r of Fereman from N.E.Regioixk‘ I 2

po3

Subject 3° Transfe

ny oarlier applicatio

1998 and 18 .0l 2000 ) fer transfer from N.Eoregion,
ently and afficientlyo My request

te attend te the Govio jod patl

for Voluntary retirement was ,eonni.dered and it was feld necessary
the service of foreman at TG oMeRele fOT which 1 am thankful te
the administration.I was told that my case of transfer was under;
consideration of the competent authorities. One long year has
passed gince the assurance wes givong I have worked patiently
and new 1 just like ‘o rehino’you to reopen the case of my transs
ter. Till teday I think justice willbe shown to me as five long

years'I have served in N.E.region jnstead of two years of tenure

L, 8iry

with reference o
I was told

p3r1°do
My grievences are required to be solved as part of
to get & reply from you

respensive administration and I expect
for taking future course Of action as it has pecome impossible

tor me te 100K after the genuine problems of my family members
from such & distance for gsuch & long peried.
Thanking you,

No- [&mRI[INT| PR-Sck| pyaticye-J 7 T
- Yours faithfully,

o B gt
RIS , - -
<vf"> o e 2 Guit il Ko /0,

o l
AL
s N A . : <%
WG%/KN.)J B ( 8o Co o ).
(§N vw%f ' . Foreman,

' .o N ;ﬁ» : I,G,n.nox.,JORHAT,(ASSAM)
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formaan K
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S T T T e

— - ~
e é | A ﬂ//é%‘
Nou M2 1Y/ ¥ /98/1 081/ 013 12837 -
Go vt of 1ndia,
nin, of CA, Food & Public Distzibution,
Deptte of food & Public Distributiony.
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Ressazch lnstitute,
Post Box Hoe 93, Hapure 245101 (UePe)
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The follouing trensfers in the geade of forenoh ere
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ch, Konji Laly Fozeasn U1l nois@ fizet and take oved

- e ww e W

he sowe of ficials Will be sntitled © TA/Dei o
joining time etc ss wiaissshls under the TulSse -

" This § esses WU th the approvel of the compstent mutiozit)
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( SeXo Srivast
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n= @V/ ni strati ve Uffices
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Se Sele Kanjl Laly foRanen 1GMRL, Jozhate
thy JeRe Athley, forcuan, JWARL, Hapute
e e Sensicoyal g, fofenon, JGARL, Hyderdiste
Otficer Inng oxge, 1 GARL, Jozhat..

tiow O elid=~te
8. Uye Contzoller of Accounts, Min. of CA, food & W,
1 Ueptte of fogd & M, Heidous fod, shaghtzi Braveny
" Chennal ( Tesilnsdu)e - o
9¢ Uye Contavlles of Accounts, min, of CA, Food & U, Dep!
" of Food & W, 5= € splensda Last Kolkate= 70069,
10, Under Seczetary (SBA)e Rine of Ca, Food & O, Deptte of
food & 0, Kzigd Bhaueng Nou Dalhdse
‘41 Pereonal ?uo of the official concarneds
12, Guwd fi1e/office oxder filo
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“In supersession of this offic
eof Foreman are ordered with immediate effect, as under

VL
P |

No.A-22011/3/E/98/IGMRY/Yol-1l/ 335579
Government of India

Ministry of consumer Aflairs, Food and public Distribution.
» Department of Food and Public Distribution,
Indian Grain Storage Management and Research Institute.

_HAPUR-245101.

_ OFFICE_ORDER

Date - December 3, 2000

e order of even No. 2839-2850 dated 18.10.200L,

" ransfers in the grad

‘, S._No. o Name & Desigﬁation “From To -
1. Shri S.C. Kanji Lal, Foreman. IGMRI, Jorhat IGMRI, Haput
“n - Shri LR Athaley, Foreman. IGMRI, Hapur IGMRI, Jorhat

Cancelled

I RS LSt

--- -

3. . Shyi R K. Sanokkayala, Foreman
taGMR1, H’*{Wbal-

’Sliri_ Kanji Lal, Foreman will move first and take over charge at 1GMRI, Hapur

from Shri. J.R.Athaley.

The above officials will be entitled to T.A/D.A. and joining time etc as

} ‘admissible under the rules.

This issues with the approval of the competent authority. S ‘
S © |3

e

' Distribution -

1. Shri §.C. Kanji Lal, Foreman, IGMRY, Jorhat.

( S.K. Srivastava )
dminjstrative Ofticer
D" Y

2. Shri J.R. Athaley, Foreman, IGMRI, Hapur.
1. Shri R.K, Sanakkayala, Foreman, IGMRI, Hyderabad.

4. - Officer-in-Charge IGMRI, FS, Jbglat.

+'s. " Officer-in-Charge IGMRI, Hyderabad w.r.t. his Jetter No. PF-FM-5(1)/1

" 21.11.2001

. 6. A.E. (Civil), IGMRI, Hapur ‘
7. Controller of Accounts, Ministry of Consu

GSIVHYD/ 943 dated

of Food and Public Distributiori, 1688, Barracks, K.G.Marg, New Delhi-1.

mer Affairs, Food and. Public Distribution, Deptt.

l

8. Dy. Controller of Accounts, Ministry of Consumer Affairs, Food and Public Distribution,

Deptt. Of Food and Public; Distribution,

(Tamilnadu)

Deptt. of Food and Public Distribution,
10. Under Secretary (SRA) ,Ministry ©

" of Food and Public Distribution, Krishi Bhawan, New Delhi

11, Personal file of the official concerned.
12. Guard file/office order file.

5-Esplanada East Kolkata- 70069

f Consumer Affairs, Food and Public Distribution, Depit.

@.

Haddows Road, Shashtri Bhawan, Chennai

. 9. Dy. .Controller of Accounts; Ministry of Consumer Affairs, Food and Public Distributiort,




